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The fsllowmg Act of Parliament received the a

on the 28tk December, 1941, and is hereby published for general inforynd

tien—--
THE FAMILY COURTS (AMENDN [ENTY ACT 1*191

Na. 59 or 1921
pARY December, 19911

An Act o smend the Family Courts Act, 1984,
Hy it epacted 1'sy Parliament i thp Forty-second Vc:w of the Republic
of India as follows:
1. ‘This Act may be
1991,
2. In Chapter ¥ of the Famity Courls Act, 1964,

fam 4

calied the Family Courts {(Amendment) &otb,

(@) for the heading “fpeears”, the beading “APPEALS  AWD

agvreyons” shall be subsiituied;
(b) in section 19—
() in suleseciion (2), after the word “parties”, the follmw-
ing shall he inserted, namely:—
oy frorm an order possed under Chapter IX of the Code of
Criminal Procedure, 1973
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Provided Lhat nothing in this sub-seclion shall -apply to any
appeal pending before a High Court or any order passed under
Chapter I of the Code of Criminal Procedure, 1973 before the
commnencerment of the Family Courts (Ameadment) Act, 1991
and - . T | ' o p

(i) sub-sectionz (4) and (5) shall be renumbered as sub-
seégtions (5) and (6) respectively ‘and before sub-section (5) as
20 renumbered, the following sub-scction shall be inserted,
namely; — ‘ -

“(4) The High Court may, of its own molion or other-
wise, call for and examine the record of any proceeding in
waich the Farnily Court situate within its jurisdiction passed
an order under Chapter IX of the Code of Crimainal Pro-
cedure, 1973 for the. purpose of satisfying itself as to  the
correciness, legality or propriety pf the order, not being an
interlocutory ofder, and. as to the regularity of such wro-
ceedifig.”. R '
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